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Government of Tripura
§ . _ 7 Apgointment & Servxoes Department ' :
No. F. 2(16)-GA.-/78.V01._II. ’ ‘ _ Dated, Agartala, the 12th December, 1980.

- : ' : ~ NOTIFICATION

In supcrsessmu of this Gth Notiﬁcatmn Ne. F. 2(16)-GA/78 dated the 28th July, 1978, the Govcruor
Triputa is plea,sed to appomt Bhrl S, K Roy, retired  Chief Engmeer Govt. of West Bengal as Chief
Engineer; Irrigation & Flood. Control Gpvt of Tnpura ot ;e—emp]oymeot basis with effect from 2ad August,

1978 and until further orders. ' .

-2 During 1e- employment periéd-Shri Roy wxll get last pay drown at the time of retirement mmus
pensmn and other pensionary beueﬁts ﬁ‘om the date of his re-employment, as a specta,l case.

3. This 1ssues thh thu coneurrenee of ghe Fmance Department v1de the:rU 0. No. 5570 Fm(G)/S(! :
slated 29, 11, 50, :

" By order of the Governor,
- : H. M. Choudhury
& : : ' ‘ - Under Secretary to the
' ' Government of Tripura. °

!

. 'GOVERNMENT OF TRIPURA
; - 'DEPARTMENT OF INDUSTRIES.
No. F. DI/AUDIT/RULE/].(1)/79/29709 98 Dated, Agariala, the 20th Novemher, 1980.

N OTIFICATION

The Governor is pleased to make the following Rules fo regulate award of grant/
subsidies to artisans, production units, Co-operative SOCletles/Samltles/Corporate bodies/
Statutory bodies and other Orgamsa.tlons connected with promolion of Industries in

#ripura, namely : |
Shorttiléand -y (1) These rules may be called Promotion of Industries (Award of -
eommengement s - ‘Grants and Subsidies)- Rules, 1980. ’

(2‘). They shail come into force on and from the date of i,helr publi-
: cafion 1n the Official Gazelle :

Definition : .~ 2 In these rules ‘unless the suh;;ect or’ conte:sot= othéli;_wise' re-
quires :— g g R,
a). ‘Artifan’ means a person whose livelihood is productlon or
repair of traditional tools, implements .and = other - -articles or
_ things used for Agriculture or Indusiry or purposes ancillary
> - thereto and also a person who normally earns his livelihood
- ' I by practicing a Craft either by his own labour or by the labour
of the member of his own family. _

*b). "Bloek Development Officer’ means the Block Development Offi-
.+ cer of ‘any.of the Communily. Development Blocks in Tripura.
¢} ‘Director of Industries’ means - theJ Director of Industries,

" “Government of Tripura.
). "‘Corporate bodies' teans any company registered under the
: Compames Act, 1956 for development of any kind of Industries
in "Tripura. :

e). ‘Co- operatwe Societies’ means any Co- operatlve Society regis-
K e .. tered under Tripura Co-operative Societies Act, 1974 and

2 producing Industrial articles:""
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f).-'Government’ means Governmeni of Ti‘ipura.-
- 8). ‘Grant/Subsidy’ meansg assistance given in Cash or kind.
h). ‘Grantee/Awardee” means any person, Co-operative Society,
Production Unit, Samity, Corporate Body, Statutory Body and
-any other Organisation given assistance in the form of grant/
subsidy in Cash or kind under the programme for developrnent
of any kind of indusiry in Tripura.

s
z

i}). ‘Project Executive Officer’ means Project Executive Officer of
7 any_of ‘the Tribal Development Blocks in Tripura. _
. i). ‘Other Organisation’ means any Organisation engaged in Pro-
e - duction or otherwise for development of Industries in Tripura
and which is considered viable and sound by the Governméni
of Tripura. ' ' %
* k). ‘Production Units’ means any Unit producting Indusirial pro-
ducts in Tripura. :
). ‘Samities’ means any Society producting Industrial products in .
Tripura and registered under the Socicties Registration Act. -4~
. : m}. ‘Statutory Bodies’ means any Organisation established under
B o any statute for development of Industries in Tirpura.
’ ij"?” - The object of these rules is to help in the growth of Indu?s:ti'ies '
in Tripura by providing incentive in the form of grant/subsi-
-dies'as may be required for the ' :
* i). purchase of industrial inputs
ii). marketing of end products s RERIETS
ii}. purchase of improved tools ‘& equipments, appliances etc. 5
- iy)." frahsportation of inputs and end products ; o
v). construction of factory sheds/work sheds/work cabins/ rga:;'iillg
houses elc. ; ' ; ) ' o
.. Vi). services of managerial, technical and supervisory experts ; L
vii). conslruction of fencing/common work-shed/factory ‘shed and*
installation of Processing machinery ete, by Co-operative Socie-
ties/Samities ; o B _ . 1 g,
S . SR
# o . -viii). repairing/revovation of work shed/work cabin/rearing house/
' common work. shed/factory shed ete. ; Rl K
- ix). purchase of preservatives, insecticides, chemicals, seeds, mani- -
- Tes, ele. ; . : a S
R x).. training of workers, managers, arlisans, supervisors, technical
staff etc.; 7 ; , :
xi). stuc_iy tour of workers, managers, artisans, supervisors, technical
) -staft ; . : S : ~ :
S xif). running of séi}vicé:centrésfcommon"facility centres ele. ;
xiii}. jourhey expenses for training/study tour etc. ;

Xiv). subsidy. on consumption of power for Industrial product ; -
“* xv). subsidy on rate of interest on loan obtained from financial
institutions, Banks, State aid to Industries, Commodity Boards
etc. ; o . s
. xvi). Taising of Tea/Sericuitural purseries and plantation ete.;
xvii). purchase and installation of ifﬁgatii_)h equipments for planta-+ -
tion on sericulture/tea ele: £ s \ .

- A T
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Extent of Grant/
Subsidies :

Mode of application. :

Selection of
Grantees/
Awardees :

S
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Sanction of
Grantf
Subsidy ;

Procedures for
disbursernent
of grant/Subsidy :

Panelty for
nen-utilisation |
- and/for imprqﬁer

f or Inadequate
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- xviii).

4,

any -other ‘incentive which may be considered necessary by i_1;hg"

Government of Tripura.

Tﬂe extent of grant/subsidy‘ shall normally not exceed 75%
except in the following cases ;—

. grant for services of m,anagerial/technica}_/supervisory experts

_ shall normally be provided for a period not exceeding five years

if).

&

8. (1)

(3)

at a stretch 100% for the first 2 years and @ not exceeding 90%, .
for the remaining period.;- ) '

the rale of grant/subsidy may be upto 100% for (a) supply of
Nylon yarn to very poor scheduled Caste fishermen, (b) pur-
chase of éeeds/preservfhtix*es/insecticides/manures; {e) cons:"
truclion of feneing/Common work shed/factory shed and insta-
lation of processing machinery ete. by co-operative socielies/
samilies (d) establishment of service centre/common  facility
centres ; (e] training of workers / managers / artisans / super-
visors / technical stafl ete. (f) study tour of workers / managersf .
artisans/supervisors, technical stafl etc. ; (g} journey expenses.
for training/study tour.

Application for the grant/subsidy sl_]étll be made to the res-

pective Block Development O_fﬁcér/Project.?Execut_in Officer or--
any other Officer of the area 'in which applicant resides. '

The fund for allotment ‘to the grantegs/aWardees shall be m_ﬁde
by the Government area-wise. :

The selection of individual grantees/awardees shall be made by

‘the Block Development Officer/Project Executive Officer on the

recommendations of the Block Industrial Development Commi-
ttee.

The areas which are not covered by any Community Develop-
ment Block or Tribal Development .Block. the selections  .of -
nominees or awardees in such area shall be made by the Direc-

“tor of Industries or by any Officer nominated by him on the

recommendation of the Industrial Development. Committee for
Municipal area.

The grant/subsidy under Non-Plan schemes will be Sanctibneti
to the selected grantees by the Director of Industries subject to
availability of fund in the budget, :

The grant/subsidy under Plan schemes will be sanictioned to the
selected grantees by the anthority according to the * financial

. Powers delegated by the Governmeiut for the relevant period
. subject to availability of budget provision for the purpose. .

The sanctioned amount of grant/subsidy will be disbursed by

“the concerned Block Development Officer/Projeci  Execative

Officer to the grantees in Cash or in kind direetly or through
Government Companies as may be decided by the Government
from time to time after obiaining an undertaking in formn I

- appended to these rules,

The amount of grant/subsidy will be wutilised by the grantees

- exclusively for the purpose for which it is sanctioned,” ‘In the
-event of non-utilisation within reasonable pericd andfor im-

proper or inadequate utilisation of grant/subsidy, the grantee

- will refund the amount of gfﬁn»t/subgidy with normal rate of

interest plus 29 penal interest.
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Fnspection and 10, The Project Executive Officer/Block Development Officer
ekt ' | Drawing and. Disbursing Officers or his nominees and the Direc«{

tor of Industries or his nominees and any other Officer of the
Government concerned with development of Industries may
wspect the records and books of accounts maintained by the
awardees of grani_/subsidy. : .

Disbursoment % yy The Block Development Officer/Project Executive Officer and
Certificats : ' - other disbursing Officers will send a Certificate to the Director

of Industries in respect of disbursement of the grant/subsidy in

form.II appended to these rules. : _
Utllisation - 12. After disbursement of the amount of grant/subsidy a certi-
Cortifeate : i T ficate in form IIT appended shall be furnished to the Director of
Industries by the Block Development Officer / Project Executive
"Offi(':er/()ﬁicer-'in—,Charge of implementation of the respective

scheme in respect of utilisa lion of the amount of grant/subsidy
for the purpose for which it is sanctlioned.
Compulsory Serviee 13 The frainees provided with grant for meeting ‘expenditure on
0 Brovernment : - journey and other purposes im cornnection with fraining in ¢

industrial-subjects inside or outside the State shall serve under
the Government of Tripura, if called upon: to do so, for a mini-

‘mum period of five years. - -

By Order of the Governor,

AJM. Dulta ¥
~“Under Sccretary to the. _
Government of Tripurh. ¢

A ¥

'FORM—1 - TR

UNDERTAKING FROM THE AWARDEES OF GRANTS/SUBSIDIES,
I/We —ﬁkaq—_%-f—hfﬁ—~~-——~u—" ,(P_ro‘prietof/ Partner / _Scc,retzzt_1'y/P1_~esicJIent/Mar}a_gi‘-n‘g=

Eil'egtor/ghi@f' Egggmim:@_ﬁ_iceﬁ of M8 i o = acknowledging the

recelpt of the Grant/subsidy amounting tg Rs.— - (Rupees

-—~—~—~——~-——~} -Qi;iy flomthe — .0 -~ hereby agrees to

abide by the following coriditions .namely :

i). that, I/We shall ta.jlgc necessary steps to run the Unit smoothly.
ii). that, the 'gr-ant/'s'ubc_sidy will be utilised for the purpese for which it is awardéd :
Bi). that, the articles bought or received put of the amount of grant/subsidy shall-
be kept in possession ; - e g
iv),” ‘th_at-_, the articles ‘hought q.r‘recgiv ed out of the amount of grant/subsidy shallbe
~maintained in proper condition ; : -
V). that, the articles purchased or received with-the grant/subsidy shall not be ~
sold or mortgaged or destroyed or-transferred ; ‘ '
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B vi). that, a proper dCCGL’lIlﬂ: wﬂl be rnamtamed separately for the amount of grantf
- subsidy and its utilisation : C
vii). that, these accounis and other particulars  will be fmmshed for lnspeclmn
whenever required by an Officer of the Government duly authoriséd ;
‘viii). -that, the amount of gra.nlfsubqldy will be refunded with normal rate of 1nt91 est
plis 2% penal interest in the event of non- utlhsatmn and/or improper or ina-
: dequ‘ite utilisafion of the Graiit/ Suhs;dy g S

oy

_ Signature of the Grantee..................
Date : =
Place e lPR IR AN _ o ' |
‘ I B WITNESS | - T
il .
‘-,: : ' 2 e e e a1 SO A Y L
""""  FORM—II

DIbBURSE’\IENT CERTIFICA’I‘E

Certlﬂed i,hat an amount. of RY e (Rupees , et

| ————=——=} only sanctiened for disbursement of Grant/Suhs‘idy fo _%__ni

- was disbursed by me on ——— . after obtammg Actuai

= Payee’s 1ece1pt and necessary undertaking from thc grantee o

Date— SN  ee s - Signature of the Dlsbursmg Ofﬁcer‘

FORM—III o SR ]

Certified that an amount of Rs. ———-—- — (Rupees ‘; —

) sanctioned for dlsbursement as Grant/Subsidy to ———-2

was disbursed by me on ———-—— after observing all the fozma~

lities and i)btammg 11eee35a1y ubdertaking from the G1antees I have sat1sﬁed hlmseif‘ o
that the amount of grant/subsxdy sa,nctloned by the Departmem has been pmperly ui-

hsed frar the pul pose fcx Whith - it Was sanctioned.

Signature of the Drawmg and .
bondi o ' Disbursing Officer/Officer-in-Charge
: of Implementation of the Scheme. -

R L R e £

g
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